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CENTRAL ADMINISTRAT IVE TR BUNAL
CALCUTTA_BENCH

NO.N.“.339 ef 1996
(0.A.361 of 1996)

Date of Order ¢ 28.1.1997

Present : Hon'ble Dr.B8.C.S5armes Administrative Msnber.

Hon'ble Mr.0.Purksyasthas Judicial Mesber.
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UNION OF INDIR & ORS,
(EASTERN RAILUAY)

For the spplicant s M.N.K.Roy» ceunsel,

For the respondents; Mr.C.S5amadder» ceunsel.

O RDER

This M.A, has bsen f iled with @ prayer that the anehdnent
petition filed in connection with 0,A.361 ef 1936 be amended
on the lines indiceted thotoin."

z.' Ue have heard the sub'missiona ef the ‘ld.counsel for

both the parties and also pomsed the petition..
3.

In vicu of‘ tha submss'ltns midgp the M.A. is alleued ®
with a dzrection on the inetant appiicant io file a

comprehansxve suppleMentary agblication9 incorporating the
lmondmonts as mentionai jn thc patition. Th. gsaid comprohonsivo
supplementary ap,plicﬂ._ti.m shﬂll be filed by the applicant
within a period of 151‘8){5 from today and)thcroaf_ter,thc
respondents in the O.A.ahéll file reply within ene menth

from the date of fil:lng of the said applicationa beth te

the eriginal applicatim as well as the supplementary applica-
tion. Accordingly ve ?rdor that 0,AR.361 of 1956 be f ixed

fep hesring en 27.3.1997 instead of 17.2,1997+ Rs fixed

sarlier. | ?
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